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(2011) 09 SHI CK 0305

In the High Court Of Himachal Pradesh

Case No : COPC No. 167 of 2011

Ishwar Dass APPELLANT

Vs

Shri S. Roy and Others RESPONDENT

Date of Decision : 08-09-2011

Acts Referred:

Citation : (2011) 09 SHI CK 0305

Hon'ble Judges : Kurian Joseph, C.J;Rajiv Sharma, J

Bench : Division Bench

Final Decision : Dismissed

Judgement

Kurian Joseph, C.J.—The Petitioner complains that judgment dated 23.9.2010 in
CWP No. 571 of 2009 has not been complied with in letter and spirit. In the
affidavit filed on behalf of the first Respondent, it is stated that the Petitioner''s
pay has been re-fixed and he has been sanctioned the actual benefits. The
Petitioner submits that those benefits have not been disbursed so far to him.
There will be a direction to the Respondents to see that the actual benefits owing
to the re-fixation of pay as per the order dated 18.8.2011 and other benefits
granted to the Petitioner as if on regular basis, are disbursed to him within a
period of one month from the date of production of a copy of this judgment by
the Petitioner before the first Respondent. In the event of delay beyond the said
period, the Petitioner shall be entitled to 12% interest 2 from the date of the
judgment in the writ petition and the first Respondent shall be personally liable
for the same. A copy of this judgment shall be communicated to the Accountant
General.

2. Subject to the above observations and in view of the apology tendered
through the learned Deputy Advocate General, COPC is dismissed. Rule is
discharged.
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